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CENTRAL ADMINISTRATIVE TRIBUNALPRINCIPAL BE«H

0. A.. No. 2041 /98

New Delhi, this the "i''' day of Se«mber , 1998
HON'BLE MR. n. sahu.memberia)

AC10-li<WT)°Inteuiger,ce Bureau Headquarters,
New Delhi.
R/o J-255, ' -I.'
Sarojini Nagar.New Delhi. trit^n iaence.

■  Mow working as Inspector of Intelligence,
Bureau Headquarters, Applicant
New Delhi.

(BV Advocates: sh.R.K. Talwar and Sh.Y.P.Dhlngra ) '
Versus

1 -. Union of India through
Secretary,
Ministry of Home Affairs,
Government of India,
North Block,
Mew Delhi.

2. Director,
Intelligence Bureau, ' ,
Ministry of Home Affa.iri,
Govcu-nment of India,
North Block,
New Delhi.

3. Deputy Director, ,
Subsidiary Intelligence Bureau tMHA),
Government.of,India, .Respondents
Cfiandigarh.

(By Advocate: None)
ORDER

TOM" Rl P MR. N. SAHUiMEjjBEJRAAl.

This 0. .A.. came up for hearing at the
admission stage. The applicant requested for change of
date of birth to respondent no. 3 on 25.4,9b. His date
of birth was recorded in the service reQ.istei as
20.5.48. He- relied on the date of birth according to
the birth register of Jalandhar District. The entry in
this regis-ter is stated to be 23.9.51. By the impugned
order dated 13. 1 .98, his request was finally reiected.
After hearing the Id. counsel for applicant, I do not
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.. 0 A for the following reasons:
find any merit in tins

(iV The applicant lolned the Department at a
la iQin He preferred the claim ofconstable in , September,1970. He p

enanoeotdate of dlrth on 13. 1. ' 1.e. one doarter

_  inns (ZA) ATC 92, it
jt s/c Harnar[L_Sin.9!lijirn 1 on of J-Ddig—

has been laid do.n that those already in service pr,o
for a period of more than five years are oblide

fo seeh alteration in the date of birth within a mav.«u,„
period of five years from the date of coal, Into force

J  . . c in 1 97 9. This note 5 to FK--56 v^^ame
■  • of amended note. 5 m i9/y

ton 1 1 79 The applicant stiould haveinto effeot on 30.n.7y.
,  .n t?n 1 1 RA Irrespective of

filed his claim before 3 . • .
■• is belated filing deprives him of any ,merits, nis Deiaui-u ,

consideration on account of latches.

(ii •) T h e ■ ma t r i cu 1 a t i o n oe r ti f i ca te is- mor e
neliable fof date of birth than the extract of birth
register. In the case of

.  5A01, It was -held that if there is
■  confllot between date of birth recorded

Matriculation certlfloatp and the birth register,
entered In tbe Matriculation certificate must brevati.

■  ■ ' „-«as also held -by this Tribunal in
1  w=.r,aina>r (ATR ( 1 986 ) 2 CAT ! 'A-2i,-Mpinu^amy..„v. ^....General Manamc -,net a birth register entry IS not of much evidentiary

value and its entry denotes the factum of birth but not
M A Khan VS. Uiinion..__!gf.date of birth. In the case of bU.4J<!ian„ys

a aas the r A.T. Jabalpur Bench in 0.A.411/91Tjtdxa and,.jOLS..., tno 0.0

,  ,swam,ys case-taw Digest. 1993, thelabalpur Bench
neld that -Matriculation oer ti-fioate has a high degree
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of evidentiary value having been issued by a statutory
C  body. During the subsistence of matriculation

certificate, the entry in the birth register cannot be

made to overweigh it. ,The proper course for the
applicant was.to secure a change in his date of birth by
the statutory body which issued the matriculation
certificate. The applicant did not do so for reasons

best known to him.'" Between the two, matriculation
certificate and birth extract, the Jabalpur Bench gave-

.greater weight to the matriculation certificate. Thus
on this ground also, the applicant's calim fails.

(iii) The eligibility age for entry into

service was a minimum of 20 years as per the Recruitment

Rules for the post of Constable in force at that time.

The applicant applied for service. He would not have

been eligible for' entry into service with the date of
birth he seeks to substitute. ■ Having gained the benefit

of employment on the date of birth as per matriculation

certificate, he cannot be heard at this stage to change
'  »

the same.

7_ Thus on all three grounds, the applicant s

case fails. It is therefore dismissed at the admission

stage. No costs.

.  ( i!3. Saliiiui )
Rlaraberd'A)

/dinesh/


